FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF IBEXKAYENN PRIVATE LIMITED

RELEVANT PARTICULARS

(b) Details of authorized representatives
are available at:

1. Name of corporate debtor Ibexkayenn Private Limited
2. Date of incorporation of corporate debtor April 07, 1997
3. Authority under which corporate debtor is | Registrar of Companies, Bangalore
incorporated / registered
4, Corporate Identity No. / Limited Liability | U31907KA1997PTC022090
Identification No. of corporate debtor
5. Address of the registered office and principal | # 36/1, Subbaramachetty Road, Basavangudi, Bangalore,
office (if any) of corporate debtor Karnataka - 560004
6. Insolvency commencement date in respect of | Date of the Order: September 04, 2024
corporate debtor Order received by the IRP on September 05, 2024
7. Estimated date of closure of insolvency | March 02, 2025
resolution process
8. Name and registration number of the insolvency | B Akhila
professional acting as interim resolution | IBBI/IPA-002/IP-N01259/2023-2024/14315
professional
9. | Address and e-mail of the interim resolution | Address: Flat no: BOO1, Opus Apartment no. 20, Second
professional, as registered with the Board Cross, Vivekananda Nagar, Jai Bharath Nagar, Maruthi
Sevanagar, Opposite to Sunshine Kids Play School,
Bangalore, Karnataka — 560033
Email: ip.akhilabolla@gmail.com
10. | Address and e-mail to be used for | Address: Flat no: BO01, Opus Apartment no 20, Second
correspondence with the interim resolution | Cross, Vivekananda Nagar, Jai Bharath Nagar, Maruthi
professional Sevanagar, Bengaluru, Karnataka-560033, Opposite to
Sunshine Kids Play School, Bangalore, Karnataka ,560033
Email: cirp.ibexkayenn@gmail.com
11. | Last date for submission of claims September 19, 2024
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to
act as Authorised Representative of creditorsin | NA
a class (Three names for each class)
14, (@) Relevant Forms and (a) Web link: https://ibbi.gov.in/en/home/downloads

(b) Details of AR: NA

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the commencement
of a corporate insolvency resolution process of Ibexkayenn Private Limited on September 04, 2024 (Copy of order
was communicated to the IRP and uploaded on the website of NCLT on September 05, 2024)

The creditors of Ibexkayenn Private Limited are hereby called upon to submit their claims with proof on or before
September 19, 2024, to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No 13 to act as authorised
representative of the class (NA) in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: September 07, 2024
Place: Bengaluru

B Akhila
Interim Resolution Professional
Reg. No.: IBBI/IPA-002/1P-N01259/2023-2024/14315
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H5C Branch IN THE COURT OF THE EXCLUSIVE

Ground Floor, 8 T26/25,
F HMT Main Road,
Central Bank of India [T ER: T

Bangalore-560054. Ph: 080-23378585, Email id-bmbang-4503@centralbank.co.in
POSSESSION NOTICE  (For Movable property) vs/

Whereas, the Authorised officer of the Central Bank of India, under the ] |B.C. Nikkuha gowda,

Securtization 2nd Reconstruction of Financial Assets and Enforcement of Secunty | | S/0. Linga gowda, Karasavadi Road,
Interest Act 2002, and in exercise of powers confermad under Section 13 (2) and 13 (12) I\PAOV%f.‘a“ ﬁtt" 2nd cross, Vasaga”" ot
read with the Rule 3 of the Security Interest (Enforcement) Rules 2002 (No.3 of 2002) | |Mendva (OL) NOTICE esponden
issued a demand nofice date 15.06.2024 calling upon the Bomrower:

U GRO CAPITAL LIMITED

I!l GRO
Ath Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbal 400070
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSET(S) [“SECURED ASSET(S)"] UNDER THE
SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
READ WITH PROVISO TO RULE 8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hareby given to the public in genaral and in particular to the Borrower(s) and Guarantor(s) that the below descrbed Secured
Asset(s) mortgaged  charged to U GRO Capital Limited (“Secured Creditor”), the possession of which has been taken by the
authorisad officer of Secured Craditor, will be sold on “As is what Is™ and “As is where i5” and “Whatever thera Is” on the date and
tima mentioned herein bekow, for recovery of the dues mentionad herein below and further imerast and other expenses thereon £l the
date of realization of amount, due to Securad Creditor from the Bormower(s) and Guarantor(s} mentioned herain balow. The Resarva
Price, Earmnast Monay Deposit (EMD) and last date of EMD deposit |s akso mentioned harain balow:

IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or

MOTOR ACCIDENTS CLAIMS TRIBUNAL
M.C.O.P. No. 745/11

Subetha (32 yrs)

Wi/o. Meerasha, 151 kattayan Street,

6th Steet, Pudh Nagaram, Palakadu.
...Petitioner

1) Mis. B.R Varrior Bake House And Sweels, No.27. Pineline Road, Near Ayya The above named petitioners filedtheabove| | =~ . A Detalls of Borrower(s) / Guarantor(s) |Details ol Demand Notice Details of Auction

ot Ve e PR moe, pear TR | [ MCOP for the injuries to him in @ motor| | individuals adversing in its newspapers or 1. W/s SRS Wellness Date of Notice: | _Reserve Price Rs. 15,55,000/-
Community Center, T Dasarahalll Post, Jalahalli, Bangalore-560057.1 |vehicle accidenton14.2.11 atabout3.05hrs L 2. Ms. Shelly Lather 16-08-2023 EMD Rs. 7,55,500/-
Borrowers/Partners 1). Mr. Appadath Radhakrishnan. N 3o Mr. Handas, | |and cla_imi{]gacomdp;r;sation odes.tS,g0,000 Publications. We therefore recommend that 3. Mrs. Sumitra Devi Outstanding Amount: | Last dale of EMD Deposil 10-10-2024
8.5 Mivas, Z203/7 1st Floor, Prashanath MNagar, 6th Cross, Ramesh Road,] |asagainstyou an responaent. S0 you . . . . 4. Ms. Riya Chhabra Rs. 45.26.550/- _i]a_m of Auction B | 1:_1_|!]_.g|§_}_f._-.1_
T Dasarahalll, Bangalore-560057. 2) Mr. Johnson Joseph Sio Mr, John Joseph, | | are hereby called upon to appearon 1.10.24 readers make necessary Inquiries before Sendmg Loan Account Number: a5 on 14-|}|].2§23 Time of Auction 11 AM to 01 PM
#1504, Pipe Line Road, Near Selection Comer, Prashanth Nagar, Bangalore Nartn, | | lore T HOtHle Bourt & T05% 901 1 any moniies or entering into any agreements with HCFBANSECO0001018172 Incremental Value | Rs. 1,00.000-

either in person or by pleader otherwise you

will be setas Exparte Description of Secured Asset(s): “All that Piece and Parcel of properly hearing Site No, 2838, situaled at 2nd Stage,

Dasarahalli, Bangalora-560057. 3) Mr. Biju Pappachan Mis Win Surya Bakery,

Mo.10/2.5th Cross, Lakshmipura Main Road, Abbigere, Chikkabanawara Post,
Bangalore-560080, fo repay the amoun! mentioned in the nofice being
Rs. 21,04,836/- (Rupees Twenty-One Lakh Four Thousand Eight Hundred Thirty-Six
Cinly) and with interest at contraciual rate and expenses theraon within 60 days from
the date of receipt of the said nolice,

The borrowers having filed to repay the amount, nobice 15 hersby given o the bommowers
and the public in general that the undersigned has taken possession of the property
described herein below inexercise of powers conferred on himier under sub secion
134} of the said Act read with Rule 8 & 9 of the said rules, on 02.09.2024.

The Borowears in parficidar and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subsect to the charge of the
Central Bank of India, I5C Branch, for an amount of Rs. 20,01,252/- (Rupees Twenty
Lakh One Thousand Two Hundred Fifty Two Only) a5 on 02.09.2024 and interest,
expenses, cosl charges, ele, thereon.

The barrowers attention is imited fo provisions of sub section (8) of Section 13 of the
SARFAES| Act inrespectof time available, toredeem the secured azsets.
SCHEDULE"A" : Hypathication of Ptant and Machinery/bakery Equipments,

advertisers or otherwise acting on an

(By order of the Court)
M.Palaniswamy M.Sc., B.L.,
Advocate, Tirupur

advertisement in any manner whatsoever.

Rajeevanagara, Devanoor Extension, Mysore City. Presently within the Limits of MMP and bounded on the East by Site no. 2639,
on the West by Site no. 2837, on the North by Road, on the South by Muda Sites. Measuring East to West: 12,00 WMirs & North to
South:18.00 Mirs in all measuring 216.00 5q. Mtrs.”

Date: 02.09.2024 Sdl- Authorised Officer
Place : Bangalore Central Bank of India

HINDUJA HOUSING FINANCE LIMITED

CIN UB5922TNZ015PLC10093, www.hindujahousingfinanace.com
Head Office:"#167-1659", 2nd Floor, Little Mount, Saidapet, Chennai- 600 015, And
Branch Office at: 9732, New L-350, Znd Floor, Gadiyar Gopuram opposite, Ashoka Road,
HIMN Mysore-5T0001, Mastan Valli Munna - RLM.; BB85TBE9ED
HOUSING FINAMNCE Prashanth Kumar. CLM.: 34409728251, Naveen Shetty, CRM. 8113061026,
APPENDIX IV POSSESSION NOTICE (for immovable property)

Wheress, the undersigned baing the Authorized Oficer of Hinduje Housing Finance: Limited {(HHFL) under the Securitization and Reconstrection of
Firancial Azzats and Enforoement of Security Interesl Act 2002 and in exarcise of powers conferred under section 13(12) read wah Ruie 3 of tha
security Inferast (Enlorcament) Rulas 2002, Demand Malica(s) issued by the Authonzed Cficer of the company o the Bomower|s) ¢ Guarantons)
mensionsd herein below 1o repay theamaount mentonsd inthe natice within S0 deys from the date of receipt of the said notice: The bomower having failed
by ey he arraaund, notios 15 hemaby ghven o the Borrower{s) Guaranton s and the publicin general that the oadessgned has ken pessesson of the
praperty descrbed herem balow in exercise of powers confermed an him under Sub-Seclion (4] of the Saction 13 of the said Act read with Rule 3 of the
Security Interest Enforcement ules, 2002, The borrower's attendion is invied fo provisions of sub -section (8] of section 13 of the Ak, in respect of fme
avadlable, 1o redeem the secured assels. Th barrower in particilar-and the public in genaral are henaby cautioned not b deal with the property and any
dealings with tha praperty wil ba subiact 1o the charges ol HHFL for an amound 85 mandioned herain undarwith intenast therson,

FORM A
PUBLIC ANNOUNCEMENT
[Under Ragulation & of the Inscdvency and Bankrupicy Beard of Inda
(Insotvency Reszolution Process for Corporaie Persong] Requlations, 2016

FOR THE ATTENTION OF THE CREDITORS
OF IBEXKAYENN PRIVATE LIMITED

RELEVANT PARTICULARS

Mame of corparale debioe Ibexkayenn Privete Limiled

P —

Date of incorparation of corporate
dehior

3. | Autharity under which corporate debior | Regisirar of Companies, Bangalore
is ncorporabed | regislaned

Apeil OF, 1997

4| Corporate identity Mo. | Limded Liabilty | U3150TKAT95TPTCO2 20480
Identification Mo, of comporate debior

E; Name of the Borrower(s) | Guarantor(s) E‘“ﬂmmﬁ? Pﬂ”ﬁ:‘:‘ﬁfm
1 1). MR. UMESHA, [Borrower], 2). MRS, AMBUJAKSHI. U{Co-Borrower), 01.07.2021,
LANNO.: KAMYR/MY SRIADDIO000ET and COICPCICPOF/ADDOODO42T, Rs. 18,61 418- 20.42.2022
Rs.18,61 418/ {Rupees Eighllean Laks Sixy One Thausand Four Hundreed Eighleen Caly). along with inferest on
Both are residing ab: Wo. 15 4th CROSS, SIDDARTHA NAGAR, MADDUR TOWN, 07 100021
MADDUR TALUK, MANDYADIST KARNATAKA, INDIA-571428.

Description of Secured Asset (Immovable Property): All piece and parcel of Residential house buit in sie beanng Assessment Mumber
2372124 PID No. 10-1-113-154 Measunng East to West 853658 Melars and North to South 10,6707 3, Iolally measuring 81 08167 Square
Metres, with B2, 7026 Squarne Maters aach of Ground First and 37,1742 Square Maters of Second Floor RCC Buslding sfiuated at$th Cross,
Block 1, T Siddhartha Nagar, Maddur Town, Mandya District, within the jurizdiction of Purasabha Madduru, Bounded on; East by: No. 10-1-
113-13 (B Feet Galli, House of Nataraju), West by: Mo, 10-1-193-17 (Vacent site of Smt. Manjula), Nonh by: No. 10-1-113 Road, South by: ko
10-1-113-15 (House of Shivaraa),

Sui- Mr. Fakirappa G Sali, (Authorised Officer]), Hinduja Housing Finance Limited

5 | Address of the registered office and | 7 361, Subbaramachelly Foed, Basavenguad,
principal office (i any) of corporale deblor Bangalora, Kamataka - 560004

& | Insolventcy commencemeant date in [ Date of the Order; September 04, 2024 [Drder

respect of corporate debfor received by the IRF on September 05, 2024)
T | Estirmated date of cosure of insalvancy | March 02, 2025
resolution procass

B Akhila
IBEIPA-TO2TP-M01 2592023-2024( 14315

& | Name and regisiration number of the
insofvency professional acting &3
inferim resohibion professonal

L

Addrass and e-mail of 1he inmedm
resoution professional, as registered
iwith the Board

Address: Flal no: BOO, Opus Agarment no, 20,
Second Cross, Vivekananda Nagar, Jai Bharath
Magar, Maruthi Sevanagar, Dpposite 1o
Sunshine Kids PlaySchool, Bangalore,
Kamataka — 560033

Email: ip.akhilabollz@gmai com

10| Addrass and a-mail 1o ba usead ko
correspandence wilh the mbarim
resolution professonal

Address: Flat Moo BOD1, Opus Aparmant rio. 20,
second Croes, Vivekananda Nagas, Jai Bharath
Magar, Maruthi Sevanagar, Opposite 1o
Sumshine Kids Play School, Bangalore,
Kamataka — 560033

Email; cirp.ibexkayennfgmai.com

[ 11| Lasl date Tor submission of claims September 15, 2024
12| Classes of creditars, if any, under A

clause (b} of sub-5action (G4) of
sacfion 21, gscerained by the infenm
resolufion profassanal

13| Mames of Insolvency Professionals M
identified o act &3 Authorised
Representative of creditors in & class
i Thres names for each class)

14 {a) Ralevant Forms and (ah Wed Ink
hithps: b gov.inen’homaidownloads
(b} Details of authorized (bh NA

representatives am availabie a5

Malica & hereby gven that the Natioral Company Law Tribunal, Bengaturu Bench has orderad
the cammancement of 8 corparate insolvency resalution procass of Bexkayenn Privale Limiled
on September 04, 2024 [Copy of order was communicated fo the IRP and upleaded on the
wiebsite of NCLT on Septamber 05, 2024)

The graditars of Ibexkayvenn Privale Limiled are hersby called upon 1o submif Bheir clams with
proaf on ar before Saplamber 19, 2024, to the interim resolution professional 21 the address
mendioned aganstantry Mo, 10.

The fingncial creditors shall submif their claims with proof by electronic means enly, All other
crediors may submi the claims wilh proofin persen, by post or by electnanic means

A financial cradior bedonging Lo a class, as lisled againg! the endry Mo, 12, shallmdicate is cholce
of authorsed representative from amang the three inscivency professionals Ested against entry
Mo 13 b ect as authonised representative of the dass (WA} in Form CA

Submission of false or misleading praafs of olaim shall altraci peralfes.
d-
B Akhila
interim Resolution Professional

Date: September 07, 2024
Reg. No.: IBBIIPA-002/1P-N01255/2023-2024114315

Place: Bengalun

SINDU VALLEY TECHNOLOGIES LIMITED
CIN : LA3900KA19TEPLG1TI212

Regd Address : No 3 Znd Floor Dr TCM Royan Road, Opp Ayyappan Tempie,
Chickpet, Bangalore, Bangalore South, Kamataka, India, 560053, sinduvalleyTE@gmail.com

NOTICE OF 47TH ANNUAL GENERAL MEETING. REMOTE E-VOTING

INFORMATION AND RECORD DATE
NOTICE

1. Motice is heretyy given that the 47th Annual General Meeting (Meating AGM) of the

sharehobders of the Company will b2 held on Monday, September 30, 2024, a1 11.30AM . to

iransact the businesses, as set forlh in the Modice of the AGM of the Comgpary, in
compliance with applicable provisions of the Companies Act. 2013(Actjand rules made
thereunder and the SEBI (Listing Obligations and Disclosure Requiremenis) Regulations,

2015 SEBI (Ligfing Regulations) read with applicable circulars issued by Ministry of

Corporata Affairs (MCA) and circulars isswed by SEBI (colectively refermed 10 as *relevant

circulars” or *circukars”), The Register of Members and Share Transfer books will remain

closed from Tuesday, 24th September, 2024 1o Monday, 30th September, 2024 [both days
incluzsive) on acoount of the 47t AGM.

2, The Motice of the 4Tth AGM of the Company along with the Annual Report for the

financial year 2023-24 has been sent on Gih September 2024 through elactronic means lo

those shareholders whose email addrasses are registerad with the Company Depostory

Parlicipaniz and posted the Annual Report to Members as on 30h Augesi 2024, The

Motice of the AGM along with the Annual Report 2023-24 & also made availabla on the

Company website at wew sinduvalley.com and also al hitps:iiwweevoling.nsdl.com/

Members who have not received the Mobice and Annual Report for 2024 may download the

same from the aforesaid websita.

J3.FPursuant to provisions of Section 108 of the Companses Acl, 2073 and Fule 20 of the

Companies (Management and Administration] Rules 2014, as amended by the

Companies (Management and Adminisliration)Amendment Rules, 2015 and Regulation

44 of SEBI {Listing Obligations and Disclosure Requeements) Reguiations, 2015, the

company is providing facility to its members holding shares aither in physical form or

demalerialized farm, 85 on the cut—off-date Monday, 23rd Seplember, 2024, for casting
their vole elecironically on the business s sefiorthin the Mofice of the AGM through the
alactronic voting system of National Security Depository Senaces (India) Limited

(NSDL).Althe members are imformead thal:

|. The business as saf forth in the Notice of the 47th AGM may be fransactad throwgh
vading by electronic means;

Il. The remote e-voling shall commeance on Seplember 27, 2024 (9.00AM.);

Ill. The remode e-voling shall end on Sepiember 23, 2024 (5.00 P.M.);

V. The cut-off date for determining the efigibiity to vote by electronic means or at the AGM
iz Sepiember 23, 2024;

V. E-woting by electronic mode shall not be allowed beyand 5.00 p.m. on September 29,
2024,

VI.Any person, who acquires shares of the Company and becomes member of the
Company after dispatch of the Notice of the AGM and holding shares as of the cut-off
date Le, Seplember 23, 2024 may obdain the login 1D and password by sending a
request ai helpdesk.evobing@nsdlindia.com. However, if vou are already registersd
with NSOL fore-voting, than the existing user ID and password/P|N can be ufilized for
casting vole,

Vil Members may note that: a) the remote e-voting module shall be disabled by NSDL
beyond 5.00 pm. 15T on September 29, 2024 and once the vole on a resolulion i cas!
by the member, the member shall not be allowed fo change it subsequently; b)
Members may cast thair vote by remaote e-Voting prior 1o the date of AGM and members
participating at the AGM, who have nal cast their vole by remate e-Voling, will alse be
provided the facifity for voting through efectronic voting system during the AGM. ¢ the
mambaers who have cast their vode by remote e-voting prior to the AGM may also attend
the AGM but shall not be entited 10 cast their vole again, and d) a person whose name is
recorded in the regester of members or in the regisier of beneficial owners maintained
by the depositories as on the cut-off datei.e. Saptamber 23, 2024 anly, shall be enfitled
to avall facility of ramole a-valing,

VIILAIl grievances connected with the facility for voting by alactronic means may ba
addressed by email 1o Mr. Rahul Rajbhar at evoling@nsdl.co.in  or
ram jaiswar@linkintime.co.n , our RTA at C101, 247 Park, L B 5 Maryg, Vikhroli West,
Mumbai-400 083 or sinduvalley To@gmail.com.

September 06, 2024

For SINDU VALLEY TECHNOLOGIES LIMITED
Sd/-

Amol D. Dhakorkar

Company Secratary

Place: Mysuru, Dabe: 07-0%-2024
@ Ch la.[:H OLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

o H,.,.,..,-,.!r.wmnunﬂhe: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032, T.N.

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act™) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules")
The undersignad being the Aulhorized Officer of Cholamandalam Investment and Finance Company Lid. (the Secured Creditar) under
the &ct and in exercise of the powers conferred LS. 13(12) of the &ct read with Rule 3 issued Demand MNotice{s) L5, 13{2) of the &ct.
cafing upon the following borrowen(s) toorepay the amount mentioned in the respective nolicels) within 60 days from the date of receipt
of the zaid nofice. The undersigned reasonably believes that bomravwen|s) isfare avodding the serice of the Demand Motice(s), therefore the
sarvica of notics i5 being affected by affixation & publication &5 per Rules. The coments of Demand Notica|s) are extractad hergin balow -

i Name & Address of the Bomower/s & Lean | Dt of Demand Description of the Property, Secured Asset

! Co-Barrower's Ami. |Mofice & Os, Amt,
All That prece and parcal of site Property at Guddenahalli

11‘";1" p:.r; HT]' :dHLgE:: miuﬁ?:;iﬁ ialah Village, Kondenalu Grama Panchayath, Arsikere Taluk,
LAY T R RN T E RS . Hassan Mestrict Within the Emits of Kondenaly Grama

.00, 2024

1.?:!!!:!; na'lTirEH‘ E"mﬂ;::_lil Knmani: (Alksz) T 2017254/ |Panchayath, Arsikere Taluk Within the Jurisdiction
Bolh are R/n. 1/1420, HBS Colony, [Rs. Twenty  |of Sub-Registrar, Arsikare, Hawving Properly [0 Mo

Lakhs Sevemtesn|1 51600201 200000049, Grama Panchayath Khata
Thousand Two (Mo, 31/2 ~5ite Measurements - =East To West
Hundred & Fifty |: 08 8392 Matres and =North To South ¥ 62 Metars
Four Only} as on ({08 8392*07.62) Metres = B7.35 5g Metres and
03.09.2024 |-Bounded By - =East By :- Road; «West By : Gully
and thereafier House Property of Renukamma; =North
By : Temple; =Sowth By =- Road.
The. borrower(sp are hereby advised fo comply with the Demand Nofice(s) and to pay the demand amount mentioned therein and
herainabove within 60 days from the date of this publication together with applicable nterast, additional inferast, bounce charges, cost
and expenses fill the date of realization of payment. The bosroweer(s) may nofe that Cholamandalam Investment and Finance Company
Ltd, |5 a securad craditor and tha loan Tacility availed by the Borrower(s) 15 2 secured debl against the Immovabie property [ properties
befng the sacured assetis) mortgaged by the bormowens). In the eveni borroweris) are faiked fo dischame their Rabilities in full within
the stipulated tme, The Securad Creditor shall be entitled to axercise all tha rights undar Sac. 13(4) of the Act 1o 1ake possession of the
sacured assetsis) including but not limited to fransfer the same by way of sale or by Ewoking any other remedy available under the Act
& the Rules tharaunder and realize paymant. The Securad Craditor is also ampowared 1o ATTACH AND / DR SEAL the secured assels(s)
before enforcing the right 1o sais or fransfer. Subseguent to the Sale of the secured assefsis), the Secured Creditor also has a right o
initiate separate koal procesdings 10 recover the balance duas, in case the value of the morgagad properties is nsulficiant 1o cover the
dugs payable fo the Secured Creditor, This remedy is in addition & independent of all the other remedies available to the Secured Creditor
langar any other faw.
The attenfion of the borrower(s) iz invited to Saction 13(8) of the Act, inrespect of fime avadable, to redeem the secured assats and furthes
1o Section 13(13) of the Act, wheraby the borroweri(s) are restrained / prahibited from disposing of or dealing with the Securad ASSEl(S) o
iransfeming by way of zale, lease or otherwise {other than in the ondinary course of business) any of the secured asset(s), without prior
writtan consent of ha Secured Creditor and non-compliance with the above §s-an affance punishable wsdar Section 29 of the said At
The copy of the Demand Motice is availzbde with the undersigned and the bomowen(s) may, i thay so desire, can collect the same from
the undessigned an any \'n:ﬁ:ing day during normal office hours,

—k

Yernrmiganur Kurnood Andhra  Pradesh, Meas
LIC Ofiice, Adoni-518 360, Also al = Properiy
Mo, 31/2 7 Unique MNo. 151600201 200900048,
Gudgenahalli Vill., Kondenalu Gramapanchayath,
Arasikere Taluk, Guddenaha® Arasikera Hassan
Govi. School, Arsikere-573 119,

T 16,00, 000/

e
Authorized Office
For Cholamandalam Investment and Finance Company Limited

Flace | Hassan, Rarnzlaka
Date : 03.08.2024

For detailed terms and conditions of the sale, please rafer to the link provided in U GRO Capétal Limited/Secured Craditor's website. |.¢
www.ugrocapital.com or contact the endersigned at ugrolitigationiugrocapital.com
grocap ? - @ugrocap odf-, Kasibhotia Kuiumba Ramiprasad

Date - 07.09.2024. Place: Mysorg Authorised Offecer- Far UGRO Capital Limitad

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai — 600 015
Branch Office : No.30, Vinay Arcade KH Road, Bengaluru -560027

CIN UB5922TN2015PLC 10093, www.hindujahousingfinanace.com

DEMAND NOTICE

You the below menbaned Bomowers, Co barmowens and Guarantors have availed Home Loans/Lozn Against Properdy fatility (ies) by morigagag
youwr immoveabla propedyias ram HHFL. You defaufed in repaymenl; your loanis was classified Naon-Pardarming Assels. A Demand Notica
under seclion 1502) of Secuntization and Reconstnicon of Finandal Asset and Enfarcamant of Sacurily Inerast Aot 2002 for the recovery of tha
outstandng dues sent on last known addresses however the sama have returned un served. Hence the contents of which ane being pubiished
herewith-as per Sechan 1302} of the Act read with Rule 3[1) of fve Secwity Interest {Enforcament) Rules, 2008 a5 and by way of Alemgtive
Service upnn yau,

Detais of the Borrowers, Co bormowers, Guaranlor, Sacunlties, Outstanding Dues, Damand Nolicesert under Seclion 1302 and Amount claimead
there under ane given as undar.

Br. NPA

Date of Demand Motice &
N | Mame of the Borrower | Co-Borrower | Guarantor | LAM / Loan Amount | Branch Date o b

Dutstanding Amount

i s

I 1. MR, YOGARA. A (Borrower), 2. MRS, ROOPA, A (Co-Borrower). Both are Resident of;
RAAT MOC 139, NEAR WATER TANK, CHUNCHAGATTA, KOMANAELINTE, BANGALORE
SOUTH, BANGALORE, KARNATAKA, INDIA-560062. Loan No.: Nintey Seven Thousand
KAMNG/KANGIAD0D0D0039. Rs 1257 741/ (Rupees Tweiave Laks Nintey Seven Thousand Seven Hundred Foury One
Seven Hundred Fourty Ore Only) vide Loan Application No, KA/KNG/KANGIADOOR00039. Oindy

3082024 Re 1257 7410
[Rupeas Twedave Laks

(06032024

Description of Secured Asset In respect of which Interest has been created: Al that piece and parcel of the western Portion of property
pearing Site Mo SB2, Katha Mo, 98, measuring East 1o West 18 feet and Morth 1o South 25 fead, siteate at Chunchaghatia Grama, Uttasahall
Hobi, Bangalore South Taluk, BEMP Ward Mo 185 and Bounded onc East by: Eastern portion of the same progerly West by Progerty of
Muniyellapga Morth by: Road Sauth by: Others Progerty.

The shove borower's gre advized to make the payments of outsianding within pericd of 60 days from the date of issusnce of nolice Uis, 1312},
failing which further steps will be taken after expiry of 60 days from the date of issuance of nofice Wi's. 12 {2) dated mentionad above &s per the
provisaons of Securdizalion and Re-consiruclion of Financial Assels and Enforcement of Sacunty interest Act, 2002,

Date: OTM0H2024, Place: Kamataka Sdi- Authorised Officer, Hinduja Housing Finznce Ltd,,

Vision Cinemas Limited
(CIN: L33129KA1992PLC013262)
Registered Office: #24/1, 5th Main, Jayamahal Extension, Bangalore - 560046.
Ph.: 080 2333 B227 [ 1074 Website: www.visioncinemas.in | e-mail: cs@visioncinemas.in

NOTICE

31st ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING/OTHER AUDIO-VISUAL MEANS

Moficeis hereby given that:

1. Incompliance with provisions of the Companies Act, 2013 (Act’), SEBI (Listing obligations and Disclosure Requiremants)
Regulations, 201b ('Listing Regulations’) read with General Circular Mo, 2002020 dated May 5, 200 read with Circular 1473020 dated
Bih April, 2020, Cireular 1772020 dated 13th April, 2020, Circular 02/2021 dated 13th January, 2021 and General Circular No
10/2022 dated December 28,2022 and all other relevant circutars issued by the Ministry of Corporate Affairs from time to ime, 315t
Annual General Mesting of members of Yision Cinemas Limited is being convened through video conferance (Other Audio Visual
Means

2. The AGM of the Company will be held on Monday, Saptember 30, 2024 at 02:00 PM (157, through VCIOAVM. The Members are
requastad to carefully read all instructions relatad 1o attending the AGM through VC and casting their wote elecironically, as
mantianed inthe Notas to the Nolice convening AGM.

3. Incompliance with the provisions of the Act, the Listing Regulations read with MCA Circulars, the 31st Annual Report of the Company
for the Financial Year 2023-24 (Annual Report’) including the Motice of AGM of the Company, is being sent to the Members whose
email ids are registered with the Company' Depository Participants. The Annual Report along with Notice of AGM of the Company,
will also be made available on the website of the Company ai  wew.visioncinemas.in and shall also be made available on the
websites of BSE Limiled al wwaw. bseindia.com

4. The manner of remate e-voling during the AGM for members holding shares in demalerialized, physical mode or for shareholders
who hawe nol regstened their emad address has been provided in the Notice convening the AGM. Instructions for atlending the AGM
thraugh YCIOAVYM are also provided in the Notice of AGM,

&, The procedure for registration of email i for receiving future documents through email
a_ Members holding shara in dematerialisad mode are requesiad (o contact their Depository Participant (DP) Tor registration of their
ernail ld and Mobile Mumber
Members holding shares in physical form and have not updated their KYC details are requested to submit relevant forms to update
their email, bank account details and other KY'C details with Company’s Registrar and Share Transfer Agent (RTA), /s Integrated
Registry Management Services Private Limifed. The relevant Forms for registering/changing KYC cetails and Nomination viz:,
Forms |1SR-1, I13R-2, 13R-3, 3H-13, 5H-14 are avaiable for download from wwwinfegratedregistryin You are requested to send hard
copy of duly filled in forms o Mz Integeated Registry Management Services Private Limited. Ground Floos, Ramanuja Plaza, 12, 5th
Cross Rd, Malleshwaram, Bangaluru, Kamataka 560003

For Vision Cinemas Limited
Sdi-

Bindiganavale Rangavasanth
Managing Director (DIN: 01763289)

Place: Bengaluru,
Date; 06/09/2024

SOURCE NATURAL FOODS AND HERBAL SUPPLEMENTS LIMITED

Registered Office : 201, Il Floor, Sumeru Towers, # 54/46, 39th A Cross, 11"Main, Jayanagar 4th T Block, Bangalore — 560 041, Karnataka, India.
Ph: +91(80)-26087733, Email: info @ source-natural.com / cs @inwinex.in
Website: www.source-natural.com CIN: L24231KA1995PLC101742

NOTICE TO MEMBERS FOR 29th ANNUAL GENERAL MEETING, E-VOTING AND BOOK CLOSURE

NOTICE is hereby given that the 29th Annual General Meeting (AGM) of Source Natural Foods And Herbal Supplements
Limited is scheduled to be held on Monday, 30th September, 2024 at 11.00 A.M(IST) through Video Conference ('VC')/
Other Audio Visual Means ('OAVM') in compliance with the provisions of the Companies Act, 2013 ('the Act'), SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 and the General Circular Nos. 17/2020 dated
13th April, 2020, Circular No. 20/2020 dated 5th May, 2020, Circular No. 02/2021 dated 13th January, 2021 Circular No.
21/2021 dated 14th December, 2021 and Circular No. 2/2022 dated 13th January, 2022 respectively issued by the
Ministry of Corporate Affairs (‘MCA') (collectively referred to as 'MCA Circulars') and Circular Nos. SEBI/ HO/CFD/
CMD1/CIR/P/2020/79 dated 12th May, 2020, Circular No. SEBI/HO/CFD/ CMD2/CIR/P/2021/ 11 dated January 15,
2021 and Circular No. SEBI/ HO/CFD/CMD2/CIR/P/2022/62 dated 13th May, 2022, and January 5, 2023, respectively
(“SEBI Circulars”), respectively issued by SEBI (collectively referred to as 'SEBI Circulars').

In compliance of MCA / SEBI circulars in respect of holding of General Meetings and to support 'Green Initiative' of the
Company, the Notice of the aforesaid Meeting is being served through electronic mode to your email address registered
with your Depository Participant(s) / Registrar and Transfer Agent of the Company i.e. Venture Capital & Corporate
Investments Private Limited, Hyderabad, as the case may be.

Members who have not registered their email addresses and mobile numbers, are requested to furnish the same to the
Company's Registrar and Share Transfer Agent Venture Capital & Corporate Investments Private Limited, at https:/
www.vccipl.com to get their email addresses and mobile numbers registered temporarily. The Notice of 29th AGM and
Annual Report for 2023-24 will also be made available on the Company's website at
https://www.source-natural.com/pages/annual-report-annual-returns and on the website of the Stock Exchanges i.e.
BSE Limited at www.bseindia.com and on the website of VCCIPL at https://www.vccipl.com

Pursuant to Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (Listing
Regulation) and Section 108 of the Companies Act, 2013 (The Act) read with Rule 20 of the Companies (Management
& Administration) Rules 2014, as amended, the Company is pleased to provide members the facility to exercise their
vote on the items of businesses to be transacted at the AGM by electronic means. Members (holding shares both in
physical and electronic form) as on the cut-off date i.e. Monday, 23rd September, 2024 can avail the facility to cast their
vote on the resolutions proposed to be passed at the AGM either through remote e-voting (i.e. the facility of casting vote
by member using an electronic voting system from a place other than venue of AGM) or Electronic Voting during the
AGM. The Company has opted to provide e-voting during the AGM which is integrated with the VC/OAVM platform and
no separate login is required for the same. The e-voting window shall be activated upon instruction of the Chairman of
the meeting during AGM and only those members attending the AGM and who have not cast their vote on the resolutions
through remote e-voting and are not otherwise barred from doing so, shall be eligible to vote through e-voting system in
the AGM.

The remote e-voting period commences on Friday, 27th September, 2024 at 09:00 A.M and ends on Sunday, 29th
September, 2024 at 05:00 P.M. During this period the members of the Company holding shares in physical form or de-
materialized form, as on the cut-off date, Monday, 23rd September, 2024 may cast their vote through remote e-voting.

Members will be provided with a facility to attend the AGM through VC/OAVM through the CDSL e-voting system.
Details in this regard are provided in the notice.

In case a person has become the Member of the Company after the dispatch of the notice but on or before Monday, the
23rd September, 2024, he /she may obtain the login id & password by sending an email to
helpdesk.evoting @ cdslindia.com. However, if the person is already registered with CDSL for remote e-voting then the
existing user ID and password can be used for casting vote.

Members are requested to note that:
* The remote e-voting module shall be disabled for e-voting after 5:00 p.m. (IST) on Sunday, 29th September, 2024.
* Once the vote on a resolution is cast by the member, the member shall not be allowed to change it subsequently.

* The members who have cast their vote (s) through remote e-voting prior to the AGM may also attend the AGM but
shall not be entitled to vote again during the AGM and

* A person whose name is recorded in the register of member or in the register of beneficial owner maintained by the
Depositories as on the cut-off date Monday, 23rd September, 2024 only shall be entitled to avail the facility of
remote e-voting as well as voting during the AGM.

The procedure for remote e-voting is available in the notice. In case you have any queries or issues regarding e-voting,
you may refer the Frequently Asked Questions (“FAQs”) and e-voting manual available at www.evotingindia.com under
help section or write an email to helpdesk.evoting @ cdslindia.com or call 1800225533.

Pursuant to the applicable provision of the Act read with the Companies (Management and Administration) Rules, 2014
and Listing Regulations, the Register of Members and Share Transfer Books of the Company shall remain closed from
24th September 2024 to 30th September 2024 (both days inclusive), for the purpose of Annual General Meeting.

By Order of the Board of Directors
For Source Natural Foods and Herbal Supplements Limited
Sd/-
Arvind Varchaswi N
Managing Director

Date : 06.09.2024
Place : Bangalore

STARCOM INFORMATION TECHNOLOGY LIMITED

CIN No. LET120KA1995PLCOTE846

Regd. Office: Sheriff Centre, 73/1, St. Mark's Road, Bengaluru - 560 001,
Ph: +81 80 2227 8283/ 2227 1797, Fax: +91 80 2227 8131
E-mail: info@starcominfotech.com Websile: www.starcominfotech.com

NOTICE OF THE 29" ANNUAL GENERAL MEETING,
E-VOTING AND BOOK CLOSURE

NOTICE is hereby given that the 29" Annual General Meeting (AGM) of the Members of Starcom
Infermation Technology Limited will be held on Menday, 30th Seplamber 2024 at Shenff Centre,
731, 3t Mark’'s Road, Bengaluru - 560 001, through Video Conferencing or Other Audio Video
means (OAVM) at 11:00 A.M to transact the business as detailed in the Notice of AGM which
will be conveyed to all the Member along with the Annual Report for the financial Year ended
31" March, 2024.

The Ministry of Corporate affairs post the outbreak of COVID-19 had issued various circulars the
last being Circular No.09/2023 dated 25.09.2023 with respect to the general meetings of the
companies, in this regard physical attendance of the Members to the AGM venue is not required
and Annual General Meeting (AGM) can be held through Video Conferencing (VC) or Other Audio
Visual Means (OAVM), Hence, Members can attend and participate in the ensuing AGM through
VC/IOAVM only and no physical presence at the meeting is required.

The Notice of the AGM along with the Annual Report for the financial year 2023-24 will be sent only
through electronic mode to those Members whose email addresses are registered with the
Company Depository Participant (DP). Members may note that the Notice and Annual Report for
the financial year 2023-24 will alse be available on the Company's website
www. Starcominfotech.com, website of the Stock Exchange i.e. BSE Limited at www._bseindia.com.

Members can attend and participate in the AGM through the VC/OAVM facility only. Members
attending the AGM through VC/ OAVM shall counted for the purpose of reckoning the quorum
under Section 103 of the Companies Act, 2013,

The Company will be providing remote e-voling facility (remote e-vating) to all its members to cast
their votes on all resolutions set out in the Notice of the AGM, Additionally, the Company will be
providing the facility of voting through E-voting system (e-voting) during the AGM.

Motice is also given to Section 31 of the Companies Act 2013 and the rules made thereunder and
Regulation 42 of the Securities and Exchange Board of India (listing Obligations and Disclosure
Requirements) Regulations 2015 that the Register of Member and Share Transfer Books of the
Company will remain closed from 21" September, 2024 to 30" September, 2024 (both days
inclusive} for the purpose of AGM.

If your email id is registered with the company/Depository Participant login details for attending
the meeting and e-voting will be sent on your registered email address. In case you have not
registered your email Id with the Company/Depository Participant please access the link
hitps:/f'web linkintime.co.in/EmailReg/Email_Register.html and follow the registration process as
guided therein to register your email Id for obtaining Annual Report 2023-24 and e-voting
login details.

Electronic copies of all the documents referred to in the accompanying Notice of the AGM shall be
made available for inspection electronically without any fee by the Members from the date of
circulation of this Notice up to the date of 28" AGM. Members seeking to inspect such documents
can send an email to info@Starcominfotech,com.

Instruction for Remote e-voting prior to the AGM and Remote e-voting during the AGM
= Detailed procedure for remote e-voting and voling at AGM has been mentioned in the Notice of
the AGM

= |n case of any queries, you may refer the Frequently Asked Questions (FAQS) for Shareholders
and e-voling user manual for Shareholders available at the download section of
www. evoling.nsdl.com or call on.; 022 - 4886 7000 and 022 - 2498 7000 or send a request at
evoting@nsdl.co.in

For and on Behalf of

Starcom Information Technology Limited
Ziaulla Sheriff

Chairman & Managing Director

DIN: 00002098

Address: Al Barka, Golden Enclave

Old Airport Road, Bangalore — 560017

Date: 06-09-2024
Place: Bangalore
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FORM A
PUBLIC ANNOUNCEMENT
(Under Reguiation § of the Insalvency and Bankrupicy Board of Inga
(iInsobvency Rosolulion Procass for Corporate Persons) Reguiations. 2016)
FOR THE ATTENTION OF THE CREDITORS

OF |EE}EHA‘I’EHH FRI'UATE LIMITED

Name of coporaie deblor ibexkayenn Privaie Limied

1
"2 | Date of incorporation of copoeate Al OF, 1947
dettor

3. | Authority under which corparate debior | Regsirar of Companies, Bangalore
is mcorporated | regisiared

4 | Corporate Identty No. | Limved Labilty | U31807TKA195TPTCO22090
Idesrtifcation Mo of comporate detior

| Address of the registered ofice and | # J6v1, Subbaramachelly Road. Basavanguo,
principal ofice (f any) of corporale deblon Bangalore, Karmataka - 560004

§ | Ingglvency commencement daie mn Diate of the Order. September (4, 2024 [roer

rsspect of corporate deblor received by e IRP on September 05, 2024)
7 | Estratad date of closure of insalvancy | March 02, 2025
rEsGiElon orocnse

B | Name and registration number ol the | B Akhila
irsohency professana acing as BENPA-DOZMP-NO 1259202 3-2024/14315
inb@nimi resolulon professional

& | Address and e-mail of the infedm Address: Fial noc BOOY, Qpus Agarment o, 20,
resoiution professona as registened | Second Cross, Vivekananda Nagiar, Jan Bharath
with the Board Nagar, Maruthi Sevanagar. Opposite 1o
Siunshing Kids PiaySchool, Bangalore,
Kamataka — 560033

Email: ip akhilzbollz@gmad com
10] Acdress 2nd e-mail 1o be used for Address: Fial . BOD1, Opes Apartmeart no. 20.

cormespondencs with !he rrerim Second Cross, Vivekananda Nagae, Jal Bharath

rESOEoN professonal Magar, Maruthi Sevanagar, Opposite 10
Sumshine Kids School. Bangaiore,
Kamalaka -

Email; cirp ibexkayennigmail com

11| Lasl cate for submission of ciams Seplember 19, 2004

121 Classes of creditors. if any, under
chause (b} of sub-section (BA) of
sechion 21, pscertsined by the inferm

resoiution professons
13| Names of insoivency Professionals MNA
identied o @t as Authoniset
Representative of credilors in & class
(Threa names for each class)
14| (8} Relevant Forms and (&) Wb ink
hitps bl gov in‘ennomaldownioads
(b} Detalls of authorized (b} NA,
repraseniatives are avallabie at

Notice & hereiy green thist the Nationgd Company Law Tribunad, Bengakiru Berch has orderad
the commencement of a comporale insalvency resohiion procass of exkayenn Prvate Limited
on Septereber (4. 2024 (Copy of order was communicated 1o the IRP and uploaded on the
webisite of NCLT on Seodamber 05, 2024)

The creditors of |bexkayenn Private Limiled are hessby called upon 1o submit Bwir clsms with
proal on or before Seplamber 10, 2024, ta the nbarim resolulion professionat at the addrass
menliomed aganstentry No. 10.

The financal credinrs shall subme their claims with proof by electronic mesns only. All other
crediions may submid the clasms wih prool in parson, by past or by alectronic means.

A fnancial cradior balonping o & cass, as kslpd Against the onlry No. 12. shall ndicate it thoice
of authorised mepresentath from amang the thees nsoivency professionals isted against entry
No 13 % act a5 authorised representative of the class {NA) in Form CA.

Submissicon of islse or misleading proofs of claim shall altract penalbes.

Sk

B Akhila

Date; Saplernber 07, 2024 interim Resolution Professionsi
Place: Bengalury Reg. No.: IBBIIPA-002/IP-NO1259/2023-2024/14315
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